
CElgP>J^ APmNiaTRfglVE TRIBUN^O.. JABMiPUR BENCH, JABALPUR

ORIGliSiAL APPLICglQN iSP.912 of 2002

Jabalpur, this the 27th day of February, 2003,

Hon 'bl e I-jT , R.K.Upadhyaya, ivPmber (a)
ffcn'ble PJTs.iyBera Chhibber, Member (j)

Gajendra Singh S/o Siri Umacharan
aged 44 years. Occupation- Service,
presently posted at Rail ^ring
Kharkhana, Gwalior hereinafter called

(RSK), Vo RSK Colony, Sithouli,
Gwalior (MP) -APELICAl^

(By Advocate- i-jc.Sandeep apIs)

versus

1, Union of India through
the Secretary, Railways, Rail
Bhawan, New Delhi,

2, The General mnager,
Central Railway, Chhatrapati
Shivaj i T er minal (CSC), Munibai ,

3, The Chief Personnel Officer (Electrical),
Central Railway, Chhatrapati Shivaj i
Terminal (CST), Mumbai,

4, The Chief Vtorkshop Manager,
Rail ^ring Kharkhana (RSK)
Sithouli, Gi^alior (l-JP) —RESPONDSl-]TS

ORDER (ORAL.)

Bv Hbn'ble Mrs.Meera Chhibber, Mertber (g) s

By tl-iis G,^i„ the applicant has sought a direction

to the respondents to correct the provisional seniority

list (Annexure a-1) dated 3,9,2001 after fixing the correct

seniority of the applicant,

2, It is submitted by the applicant that the pro

visional seniority list of JE-I, Gr5500-9000 (RSHP) of OSm

Group of Electrical Departrrbnt was issued on 3,9,2001,

which was received by the applicant on 1,10,2001 wherein

the applicant's name is sho\m at Sl,Nb,31 and date of

pronotion in the grade is ̂ own wef 1,6,1996, whereas
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according to him it ought to have been sho\-m as 01.06.1991,

It is submitted by the counsel of the applicant that since^
he v/as aggrieved by this, he ̂ ve a representation on

(Annexure A-1^) to the authorities stating therein reasons

as to v/hy he slx>uld be granted seniority on the basis of

1.6,1991, Thereafter, the applicant sent several rerainders

and representations to the respondents, but till date the

respondents have not given any reply to the applicant^ and

now the applicant has leamt that the departnPnt is going

to issue the same list as final and is also going to issue

the promotion order on the basis of said list. Therefore,

he has no other alternative remedy but to file this 0,a,

3, /<e have heard the counsel of the applicant and

perused the pleadings as v/ell,

4. Admittedly, che department heis not yet issued any

final seniority list nor promotion order has been issued.

Therefore, we are of the view that this Q.A. at this stage

is preraature, because be should come only after a final

list is issued ignoring his representation or any person

junior to him is considered for the next promotion.

Nevertheless we feol that the respondents ought to have

considered his grievances and atleast communicated the

result thereof to lidmi so that he could be satisified. Since

the applicant's counsel has stated categorically that

respondents have not decided his r^resentation till date,

Can be decided at the admission stage itself by giving

a direction to the respondents to consider his representation

within a period of two uionths from the date of receipt of

coT:>y of this order and then pass a reasoned order thereon,

under intimation to the applicant. In case, the applicant

has any grioveuice still surviving, he v;ill be at liberty to
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challenge the same at appropriate stage. With the above

directions, this 0»A» is disposed of finally with no order

as to costs, Applicant's counsel is directed to send a

copy of this order alongwith OA to the respondents within

a week.
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